BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
0.A. No. 1137 OF 2024

In the matter of:

Neelam Rani

......Applicant
v/s

State of Punjab

«.e..Respondent

Short Reply/Status Report in the form of affidavit by
Jitendra Jorwal IAS, District Magistrate, Ludhiana

It is most respectfully showeth:

1. That undersigned is posted as District Magistrate, Ludhiana and

thus filing the reply.

2. That Hon'ble National Green Tribunal was pleased to pass the
orders dated 18.11.2024, the gist of which is reproduced as

under:-

“3. In our view, we find it appropriate to obtain to verify the

facts before proceedings further in the matter and,



5 a Joint C comprising
District Magistrate, Ludhiana and Punjab State Pollution
Control Board.

4. District Magistrate, Ludhiana shall be the Nodal

ity for dis and i of this order.

)

. Said Committee shall visit the site, collect relevant
information and submit a factual report within one

month.”

. The undersigned promptly took cognizance of the orders issued
by the Hon’ble National Green Tribunal, New Delhi, and initiated
necessary actions. Vide letter no. 25635-36/M.A dated 29-11-
2024 (Annexure-A) the undersigned directed the Sub-Divisional
Magistrate, Ludhiana (East) and the Environmental Engineer of
the Punjab Pollution Control Board Ludhiana to conduct a site
visit, take appropriate actions and submit a comprehensive

report.

- That in compliance to the orders of Hon’ble National Green
Tribunal, New Delhi that the report has been received from Joint
Committee i.e Sub Divsional Magistrate Ludhiana (East) and
Environmental Engineer, Punjab Pollution Control Board,
Ludhiana dated 21-01-2025 as desired by Honble NGT vide

order dated 18.11.2024 is enclosed herewith as Annexure-R.

. The undersigned has followed the instruction passed earlier by

Hon'ble National Green Tribunal. That in the view of the



requested that Original Aljlication No 1137 of 2024 qua the
undersigned may be disposed-off with appropriate orders. Any
instructions passed by the Hon’ble Tribunal shall be complied

with in letter and spirit.

It is, therefore, prayed that the Original Application No 1137 of

2024 may kindly be disposed off with appropriate orders.

ubmitted by

(Jitdpdra Jorwal,IAS)
District Magistrate, Ludhiana

Verification:-

Verified that the contents of para no.1 to 5 of the above
reply are true and correct to my knowledge as derived from the official
record. No part of the above reply is false and nothing material has

been kept concealed therein.

Dated:- ®1-0 1= 2425 (Jitendga Jorwal,IAS)
Place:- LUDMIANA District Magistrate, Ludhiana
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REPORT OF THE BNT COMMITTEE

(Constituted by the Hon'ble National Green Tribunal vide order dated 18.11.2024 passed
in Original Application No. 1137/2024 Neelam Rani and Others V/s State of Punjab)

Background of the case

Ms. Neelam Rani has filed an application with the Hon'ble National Green
Tribunal complaining against the water and air pollution caused by an industrial unit
namely M/s Bharti Scientific Dyers, Village Meharban, Rahon Road, Ludhiana. The
application was treated as Original Application no. 1137/2024 titled as "Neelam Rani and
Others v/s State of Punjab.”

Order passed by the Hon'ble National Green Tribunal (Dated 18.11.2024)

After consideration of the matter, the Hon'ble National Green Tribunal was
pleased to pass an order dated 18.11.2024, thereby constituting a Joint Committee
comprising of District Magistrate, Ludhiana and Punjab Pollution State Control Board
with the direction to visit the site, collect relevant information and submit a factual
report within one month. In this regard, the relevant extract of paragraph 3, 4 and 5 of
the order dated 18.11.2024 passed in O.A No. 1137/2024 is reproduced herein below:

'S In our view, we find it appropriate to obtain to verity the

facts before proceedings further in the matter and, therefore,

constitute a Joint Committee comprising District Magistrate,

Ludhiana and Punjab State Pollution Contro/ Board.

4 District Magistrate, Ludhiana shall be the Nodal
Authority for co-ordination and compliance of this order.

5 Said Committee shall visit the site, collect relevant
information and submit a factual report within one month.”

nce of order dated 18.11.2024 passed by the Hon'ble National Green

Tribunal
The Deputy Commissioner, Ludhiana vide letter no. 25635-36/M.A dated

29.11.2024 requested the Sub Divisional Magistrate (East), Ludhiana and Environmental
Engineer, Punjab Pollution Control Board, Ludhiana to visit the site, take necessary
action in accordance with the orders dated 18.11.2024 of the Hon'ble Tribunal. Copy of
letter no. 25635-36/M.A dated 29.11.2024 of the Deputy Commissioner, Ludhiana along-
with its translation in English is attached herewith as Annexure-A.
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isit carried out by the Joint cammmeZn 12.12.2024

The Joint Committee visited the site of M/s Bharti Scientific Dyers, Rahon
Road, Ludhiana on 12.12.2024 and observed as under:

1. The industry is a dyeing industry engaged in the process of cloth and yam dyeing
and is operating with valid consents to operate of the Board under the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981 for a period upto 06.05.2025. Consents to operate under the
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control
of Pollution) Act, 1981 are granted to the industry for discharge of treated trade
effluent @ 120 KLD onto land for plantation after treatment in the effluent
treatment plant and for operation of Fluidized Bed (FBC) boiler furmace of
capacity 07 TPH with use of Rice Husk as fuel.

2. The industry as well as its effluent treatment plant of capacity 360 KLD which

consists of Collection Tank- Chemical Dozing Tank— Flocculator-» Tube Settler
+ Filters— Outlet was in operation and treated effluent was being discharged

onto land for plantation developed in an area of 1.5 acre as per kamnal

technology within premises of the industry.

The industry has installed Fluidized Bed (FBC) boiler of capacity 07 TPH to meet

with the steam requirement. Cyclone separator followed by wet scrubber with

water re-circulation system and stack of height more than 100 feet above ground
level has been installed as Air Pollution Control device (APCD). During visit, the
industry was found using rice husk as fuel in the boiler furnace and no un-
authorized fuel was found there in the industry premises. Air Pollution Control
device (APCD) was in operation. No black smoke was being found emitted from
the stack of the boiler fumace.

Air emission sample from the stack of Air Pollution Control device and effluent
sample from the outlet of Effluent treatment plant was collected during visit.
Emission and effluent samples collected from the industry were sent to Punjab
Pollution Control Board, Zonal Laboratory at Ludhiana for analysis.

Request for adjournment made to the Hon'ble National Green Tribunal:

That a request for seeking 15 days time to file report of Joint Committee
was submitted before the Hon'ble Tribunal vide letter dated 19.12.2024. A copy of the

" Led




”
request letter dated 19.12.2024 submitted @re the Hon'ble National Green Tribunal is
enclosed s Annexure-B,
Acceptance of request for adjournment: Order dated 20.12.2024 passed the
Hon'ble Tribunal.
The Hon'ble Tribunal accepted the request by passing the following orders
dated 20.12.2024:
1. Mr. Bhisham, Assistant Environmental Engineer, Punjab Pollution Control
Board has been appeared through VC, and seeks 15 days more time to
submit report.
2. List on 23.01.2025.
Analysis results of air emission samples collected on 12.12.2024:
1. The air emission sample collected from the stack of the industry on
12.12.2024 by the Joint Committee was sent to Zonal Laboratory of the Board
at Ludhiana.

The analysis report of the air emission sample collected from the stack of Air
Pollution Control Device (APCD) installed with the Boiler fumace of capacity
07 TPH of the industry is tabulated below:

of  Sample | Parameters Results Prescribed

n e Standard
Matters | 486 mg/Nm’ | 500 mg/Nm:

| | APCD (Boiler @ 07 TPH + | (mg/Nm?) at  12%

| Water Ball @ 02 TPH) | €O,

The sample result was found within the permissible fimits.
A copy of the analysis report of air emission sample issued by the Zonal
Laboratory, Punjab Pollution Control Board, Ludhiana is attached herewith as
Annexure-C.
Analysis results of effluent sample collected on 12.12.2024:
1. The effluent sample collected from the outlet of ETP of the industry on
12.12.2024 was sent to Zonal Laboratory of the Board at Ludhiana.
2. The analysis report of effluent sample collected from the outlet of the ETP of
the industry s tabulated below:
Sr.No Parameters | Outlet of ETP | Prescribed Standard
1= Sl - s
2 | Total Suspended Solids (mg/1) 28 100

S

1 pH o | 77




3 | Total Dissolved Solids (mg/l) 9 1205 2100

4 Chemical Oxygen Demand (mg/l) | 279 250
5 BoChemical Oxygen Demand| 55 | 30

{(maf) — B
6 Oil & Grease (mg/l) 10
7 Sulphides (mg/l) 20
8 " Phenolic Compound - 0
9 Amonical Nitrogen (mg/l) 16 | s
10 | Total Chromium (mg/) | BDL | 20 -
1S T 8.9 T %0

jium Absorption Ration (SAR) |

Only BOD & COD was found beyond the permissible fimits.
sued by the Zonal
Laboratory, Punjab Pollution Control Board, Ludhiana is attached herewith as

A copy of the analysis report of air emission sample

Annexure-D.
Observations of the Joint Committee

1. The industry was having valid permission from the Punjab Pollution Control Board
under the Water (Prevention & Control of Pollution Act, 1974 and Air (Prevention
and Control of Pollution) Act, 1981 for the period upto 06.05.2025

2. The industry has installed proper Air Pollution Control device (APCD) with stack of
adequate height of 100 feet above ground level with its boiler furnace.

The industry was not emitting black smoke from its stack during the visit and has
achieved the emission standards as prescribed by the MOEF/CPCB/PPCB. The
concentration of Particulate Matters (PM) is found to be 486 mg/Nm? which is
with the prescribed limits of 500 mg/Nm?, hence the industry has complied with
the provisions of the Air (Prevention & Control of Pollution) Act, 1981,

. The industry has installed Effluent Treatment Plant (ETP) of adequate capacity to
handle the waste water generation of 120 KLD.

The industry has developed adequate land under plantation as per Karal
Technology for disposal of its treated waste water onto land for plantation.

Iy

No bye-pass arrangement for disposal of untreated trade effluent was observed
there in the Effluent Treatment Plant of the industry.
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7. Effiuent Treatment Plant ms(aHed1/ G industry failed to achieve the effluent
discharge standards as prescribed by the MOEF/CPCB/PPCB i.e the concentration
of various parameters i.e. COD (279 mg/l) and BOD (55 mg/l) is found to be
beyond the prescribed limit of 30 mg/l & 250 mg/l. As such the industry is found
to be violating the provisions of the Water (Prevention & Control of Pollution) Act,
1974,

Action taken by the Punjab Pollution Control Board against the industry for
violation of the Provisions of the Water (Prevention & Control of Pollution)
Act, 1974

In view of the facts stated above, the Punjab Pollution Control Board vide

letter no. 257 dated 17.01.2025 has revoked the consent to operate granted to the
industry under the Water (Prevention & Control of Pollution) Act, 1974 and further vide
letter no. 259 dated 17.01.2025 has issued directions to the industry under the Water
(Prevention & Contral of Poliution) Act, 1974 as under:-

a) That, the industry shall close down its operations, not to operate the unit and
dismantle and remove ail outlets 2nd stop forthwith discharging its wastewater into
sewer or through any other mode

b) That, the industry will not restart any process unless all necessary water control

measures are taken and concentration of various pollutants in its treated trade
effluent conforms to the standards eid down by the Board for such type of
discharges.

That, the industry will not restart uni
25/26 of the Water (Prevention & Controi of Pollution) Act, 1974,

d) That, the Punjab State Power Corporation Limited authorities shall disconnect the

it obtains the consent of the Board w/s

supply ofelectricity avaiizble to the incustry.

A copy of the letter no. 257 dated 17.01.2025 vide which consent to

operate under the Water (Prevention & Control of Pollution) Act, 1974 of the industry

has been revoked is attached herewith as Annexure-E and copy of letter no. 259

dated 17.01.2025 vide which directions u/s 33-A of the Water (Prevention & Control of

Pollution) Act, 1974 have been issued by the Board to the industry for its closure is
attached herewith as Annexure-F.

Apart from above, the Puniab Pollution Control Board vide letter no. 261

62 dated 17.01.2025 has alsa,issued following.directions ufs 33-A of Water (Prevention

imited (PSPCL)

& Control of Pollution) Act, 1974 to the Punjab State Power Corporati

authorities:

i “\f"
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“That the authorities (‘019 shall disconnect the supply of

the electricity available to the premises of subject cited industry

with immedité effect.”

A copy of the directions issued by the Punjab Pollution Control Board to
the PSPCL authorities vide letter no. 261-62 dated 17.01.2025 is attached herewith as
Annexure-G.

Further, it is mentioned here that the Assistant Executive Engineer,
Punjab State Power Corporation Limited, Sunder Nagar Division (SPL), Ludhiana vide
their office memo no. 88 dated 21.01.2025 informed to the Environmental Engineer,
Punjab Pollution Control Board, Regional Office-3, Ludhiana that electric connection of
the industry M/s Bharti Scientific Dyers, Meharban, Rahon Road, Ludhiana has been
disconnected on 21.01.2025 and has enclosed the disconnection order no. 85 dated
21.01.2025. A copy of letter issued by the Assistant Executive Engineer, Punjab State
Power Corporation Limited, Ludhiana is attached herewith as Annexure-H.

Submission of the status report
The Joint Committee hereby submit its report in compliance to order
dated 18.11.2024 passed in O.A No. 1137 for kind consideration of the Hon'ble

Tribuna.

Er. Gurmit Singh sl
Environmental Engineer, Sub Divisignal Magistrate (East)
Punjab Pollution Control Board, Ludhiana
Ludhiana

Place: Luddiana
Date: ¥1-01-2ed5
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- Annexure-A
1 3 IMMEDIATE URGENT MATTER

NGT CASE
OFFIE OF DEPUTY COMMISSIONER, LUDHIANA
(M.A BRANCH)
To
1. Sub Divisional Magistrate (East),
Ludhiana
2. Environmental Engineer,
Punjab Pollution Control Board,
Ludhiana
No. 25635-36/M.A Date: 29.11.2024
Sub: Compliance of orders in NGT Original Application No. 1137
of 2024

In reference to subject cited matter, it is requested to vou that
the subject cited case is listed before the Hon'ble NGT Court on 20.12.2024
As per the order dated 18.11.2024 passed by the Hon'ble Court, visit the
site, take necessary action and after filing the report before the Hon'ble

Court, send copy of the report to this office for information in the matter

please.
This may be treated as MOST URGENT. 4"

sd
For Deputy Commissioncr
Ludhian

Endst. No. 25636/M.A Date: 29.11.2024
A copy of above is forwarded to P.A to Honble Deputy
Commissioner, Ludhiana for information.
sd

For Deputy Commissioner
Ludhiana
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1 4 Annexure-B

BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 1137 of 2024

In the matter of
Neelam Rani & Ors.
Apphcant
Vs
State of Punjab

Respondent

Application for seeking time to file report of the Joint
commitiee constituted by the Hom'ble National Green Tribunal vide order
dated 18.11.2024.

RESPECTFULLY SHOWTH

1. That the subject cited case is pending for adjudication before the
Hon'ble National Green Tribunal and is listed for hearing on
20.12.2024.

2. That the Hon'ble National Green Tribunal was pleased to pass an
order dated 18.11.2024 in the above mentioned case thereby
constituting a joint committce comprising District Magistrate.
Ludhiana and Punjab State Pollution Control Board to verify the
facts. The Joint committee has been asked to file report within one
week The District Magistrate, Ludhiana will act as Nodal %«
Authority for coordination and compliance of the orders.

3. In this context, the relevant Para no. 3.4 & 5 of the order datcd
18.11.2024 is reproduced herein below for kind perusal and
reference:

In our view we find it appropriate to obtain o verify the
Jacts before proceeding further in the matter and therefore.
Constitute a joint committee comprising District Magisirate
\udhiana and Punjab State Pollution Control Board.

Ihe District Magistrate, Ludhiana will act as Nodal
Authority for coordination and compliance of the orders.
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the site, collect
ort unthin ONe€

relevant
Said Con

mittee shall visit month
information and submit a factual repo

4 That in compliance 1o order dated 18.11.2024, the Deputy
Commissioner,  Ludhiana vides letter no. 25635-30/MA
dated29.11.2024 requested the Sub Divisional Magistrate (East)
tudhiana and Environmental Engineer, Punjab Pollution Control
Board, Ludhiana that the subject cited case is listed before (¢
Hon'ble NGT Court on 20.12.2024. As per the order dated
18.11.2024 passed by the Hon'ble Court, visit the site, ake
necessary action and after filing the report before the Honble
Court, send copy of the report to this office for information in the
matter please. Copy of letter no. 25635-36 dated 29.11.2024
along-with its translation in English is attached herewith as
Annexure-A.

5. That the Joint Committee visited the site M/s Bharti Scientific
Dyers, Rahon Road, Ludhiana on 12.12.2024 and observed that
the industry is a dyeing industry engaged in the process of cloth
and yarn dyeing. The industry is having valid consents to operate
under the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981 for a period upto
06.05.2025. During visit, the industry as well as its effluent
treatment plant which consists of Collection Tank-Chemical
Dozing Tank= Flocculator - Tube Setdler  Filters> Outlet was
in operation and treated effluent was being discharged onto land
for plantation developed in an area of 1.5 acre within premises of
the industry. The industry has installed boiler of capacity 07 Tpi
to meet with the steam requirement and cyclone separator
followed by wet scrubber and stack of height more than 100 feet
above ground level has been installed as Air Pollution Control
device (APCD). During visit, the Air Pollution Control device
(APCD) was in operation and no black smoke was found emitieq

from the stack. Emission sample from the stack of Air Pollytion



Annexure-B

Control device and effluent sample from the outlet of Effluent
treatment plant was collected. Emission and effluent samples
collected from the industry were sent to Punjab Pollution Control
Board’s lab at Ludhiana and analysis results are expected 1o be

recened within 15 days.

That the case is listed for hearing on 20.12.2024 and analysis
results of the collected effluent and smission samples are awaited
Therefore, submission of report of the Joint Committec before the

Hon'ble NGT will take some more time.

1Uis therefore, prayed that a time period of 15 days may kindly
be granted 10 the Joint Committee for submission of filing report before the
Hon'ble National Green Tribunal.

Tal1> o IQCL"‘L’“”/"'
Er Gurhit Singh

Envizonmental Engineer, Sub DMsmnal | Magistrate (Easy
Punjab Pollution Control Board,
dhiana

/"}L-»



Annexure-C

Punjab Pollution Control Board

Zonal Laboratory, jg (gt 2 Fioor
Phase:5, Focal 71uamm

1

Laboratory Sample no A 173 [2onal 12012024

2 Name of Indust
Industry Mis Bhart: Scontife Dyers

Rahon Road, Vil Menarban ol
N O !
Lughiana
3. Name of Sample Collecting Officer  Er Brvsham, Asstt. Environmental £rG 7
Ms. Shanu (Naib Tehsi Danion)
Mr Dalvir Singh, Assistant Scientfic O cer
1 Date of Sample Collection 1212204
Date of sample receiving in Lab 14.12.2024
o Test Method As per Relevant parts of 15:11255
pesults
Sr. Point of Sample Collection Parameter Results Prescnbed
No. Standards
i fortnole on Stack after APCD___ perticute matter 486 mg/NT 560
(Boller @7TPH + Water Wall @2TPH) at12%

Note- 1f any stringent limits/ specific standards have been prescribed by MOEF & CC, CPCB and PPCE.
e same shall prevail subject to clarfication from the concerned Regional office.

-—End of Report-

Mo

. \G \r

Assistant Scientific Officer
Zonal Lab, Ludhiana

Ends. No. 2682 =2/, Dated /<.

4 copy of the above is forwarded to the following for information and necessary acton piease 3003

wth et
.+ Tne Senior Environmental Engineer, Punjab Pollution Control 8oard, Zona! Office-2, Ludniana

2,/The Environmental Engineer, Punjsb pollution Control Board, Regional Office-3, Ludhiana

Scientific Officer,
Zonal Lab, Ludhiana
b



»y

AnnexureD
Punjab Polluti: ontrol Board
Zonal Laborator -8, 2 Floor,
Phase-5, Focal POV, Ludhiana

. v
Water Analysis Report
s e TR R ST
1. Laboratory Sample no. £ 197/Z0nal Lab/2024 g3 7 TT
MJs Bharti Scientific Oyers.
Vil Meharban, Rahon 1030,
Lughiana.
€ Bhisham, Assistant Environmental Engineer
Gra

2. Name of Industry

[Y

Name of Sample Collecting Officer
Type of Sample -

3
4

5. Date of Sample Collection 12.12.2024

6. Date of Receiving 12.12.2024

7. Method Followed 1S 3025/ methods of APHA

Results:

sr. Parameters Outlet of ETP  Prescribed Standard
No,

| Disolved S01ds (mg/l)

8.
5 Ammonical itrogen (mg/) __

10 Total Chromium (mg/1) T
11 Sodum Absorption Retio (SAR)
Remarks -
1 B0L means Below Method Detection Limit.
ringent limits/ specific standards would prevail subject to

CC, CPCB and PPCB, then s
jonal office.
\%iﬁ“

dlarification from the concerned Regi

3. Results of Colour are awaited from H.0. Lab, Patiala
Scientific Officer,
Zonal Lab, Ludhiana

Ends. No._Zfe="r7" g 0-1> Dated /£-/2-222F

A copy of the above is forwarded to the following for information and necessary action
please along with data sheet:-
1. The Chief Environmental Engineer, Punjab Pollution Control Board, Ludhiana
2. The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-2, Ludhiana.
37 The Environmental Engineer, Punjab Poliution Control Board, Regional Office-3, Ludhian.

Scienthic Officer,

Zonal Lty Lyghiana
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|~|w|/\u POLLUTION CONTROL HOARD.

ol AL LKL ek N 101 O, B ol P 1l

R ——

o, PPC/SEE/20-2/L0Rj2035]

/s B Scieniic Oyers,
ahon Raad, e

s
Lohiana peir NG [#; - f\“’,ll‘ a5
Revocation of consent 1o operate under the Waer (prebEhilon & Con
Polluion) At 1974

Whereas. i 1s mandatory on part of the industry to obtain ‘conscn 10 estabish
INOC) u/s 25/26 of the Water (Prevention & Control of Pollution] Act, 1974 and u/s 71 of

A {Prevention & Control of Polltion) Act, 1881

And wheres. it is also mandatory on part of the idusiy 16 abtar (e

9Peale an outlet u/s 25/26 of the Water (Prevention & Control of Pollution) Act

discharge of rade effluent from ts industrial premises
And wheres, it i also mandatory on part of the industry to provide adequate
approgriate pollution control arcangements to bring down the concentration of v

the.

ind whereas, the industry was granted consent 1o operate under the Wares
(Prevention 8 Control of Pollution] Act, 1974 vide no. CTOW/Fresh/LOW3/2024/27055827
9a1ed 07 11.2024. naing vl upto 06 05 2025

A0 whereas, m complance of the order passcd by the Hon e atonal G«
ribunal, New Delh i Orginat Appication No. 1137/2024 ted as “Nelm R § 01
State of Punjab” on 18112024, the Deputy Commssioner, Ludhiana cared 25 11 20,
ConsUuted o team comprising of Sub Divsional Magistrate, Cudhians feast) and the concrrnce
EnronmentalEngincer of the Board.
by AN whereas, accordingly, the team wsited the industry on 17 12 2074 and
oberved that
1 Theindusty s  dyeing unit and engaged i the process of coth and yarn cheing

2 During vt plant Tank

Tank. Flocculator. Tube Settler, Fifters and Outlet was in operation and trestd <l o1

being discharged onto land for plantation develoed in an area of 15 ac

of the mdusty.
3 The efftucnt sample from the outlet of Effluent treatment plant was collectet A o 1
analysis ceport. the concentration of various parameters outiel were found as g+ 7 1cs
=28 mg/L TOS = 1205 mg/l, COD = 279 m/l, BOD =55 me/l 0BG = 8.2 mel Suiphce -

Phenolic Compound = BDL, Ammonical Nitrogen = 16, Total Chomium= &

and Sodum

Absorption Ratio: 8.9, As per the repor the results of various parameters ¢ 80D (56) s

€D (279) were found to be beyond the prescribed fimit of 30 & 250 mgy:
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g whereas, the imdustry is violating of provisions Gt 1 Véater iPreveniion
et of Potlution) Act, 1574
AN whereas. the matter was considered by the Campetent Authority of the
448 e decided 10 revoke the consent 1 operare unde the Viater (Prescnton &
1ot Pulltion) Act, 1974

A suh. in exercise of the powers conferred under the provisans of the Watc

euention & Control of Pollution) Act, 1574, consert fo operate wide o

74(41030/\0H3/207/27098827 dated 07 11,2028 under the saxd act 1 ncreby. revoked

For and on behalfof
Puriah ofuton Gonto o

ot o058 oares |3
% cony of the above s forarded 1o the fouromments Engincer. Pun

on Contro1 Board, Regional Offce 3, Ludhiana for informatian and necessary action

mr{uﬂo .
For and on beniof
Puniab Polution Control Beard
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Annexure-F

=
= PUNIAB POLLUTION CONTROL BOARD

ol O 1,1 AN . ark il (10 Offie, Phase 5, ol P, s
0 S s com o 11 Jor

No. PRCU/SEL 202/ B 2085)

M/ Bharti Scientific Dyors, e f{d
ahon Rond. el '
Tudhiana. vz

o NS A el
Directions u/s 3 of the Water (reventon & Cones o bl s, 1974
8 et 188

e 1o e
aza1dOuS 10 human bes

W improve the environment and for presation

(Prevention and Contiol of Polluton) A
Preseaton and Contiol of Polltion) Act, 1981, the Emwronment (Prtection) At 1051 +
i Kules undor the provisions of the Enironment (rtecton Act. 1586 and
a1 Collectively and severally been referred 10,3 the Enronmen

Whereas. the Puniab Poluton Comio Bomrd (wil b reeried 3 Bt .
SUINCQUENT paras) was constituted under the provisions of the Water (Prevention 3nd (ot
o Sollaion] Act, 1974 and is thus imolementing the powsons of the formeni
ronmental Laws i the State of Punja

Whereas, it 1 mandatory on par of the imdusty (o oBtaim Consert tc c<ianie
1N0C) u/s 25/26 of the Water (Prevention & Controlof Polltion; Act. 197
4 #evention & Control of Poflution) Act, 198;

And whereas, it s also mandatory on partof the industry (o obtarn <onscnt |
operate an outlet ufs 25/26 of the Water (Prevention & Control of Pollution) Act. 13-4 &
ancharge of effluem from its premises

i uis 21 of e

AN whereas, 1L 1 abio mandatory on the part of the ndustry 1o
avcauate & appropriate pollution control arrangements 1o bring down the. <once 11
41015 polutants within the permissible s prescribed by the Board

5, the indusiry was granted consent 10 opecate wnde T i

Prevention & Contiol of Polution] Act, 1974 vide no. CIOW/Fresh/ LD/ 270585
Gated 07 13,2024 mawig oy upio 06 05 2025
And whereas. in complance of the order passed by the Kon'be Kations

st New Del i Onginal Appicanon No. 113712004 1ied 53 et s 5 Svr
Commisioner, Ludhiana dated 23 11 20.
jemues s eam compran of b Dnvsonl Magsrte Locans et
ewronmental fogiosr o the o
3 hess, g, he asm wsted i sy o 3212 2004t

and e concernih

otierved that
sty 1 2 Gyeing unit and was engaged i the process of lath and yarn dye-
2 Dung vt the effluent treatment plant which consists of Colection fank, (- o s

k. lacculator, Tube Settler, Fiters and Outlet was 1 0peration 4uit 1 50 11 o
neng discharged Onto land for pantalon GeveIoped in 3n a1 01 1Y at-1 et (1 1

5 T Cfent sample from the outlet of Efluent treatment plant s collc it 4
M 1epon. the concentration of various parameters outl
5 ol 105 - 1205 m/, COD - 279 o
“hesolk Compound = BOL, Ammonical Niroy
Atmorption Rati s per the < of va »
012791 e found 1 be bevond the prescrved it of 108 75 g1
d whereas, the industey 1+ wiolating the PrOwSIOns o the Wt 1 vt v 7

ol of Palution) Act, 1974



Annexure-F

And wheeas, the Competent Zuthoriy of the Punjap Polution Contral Ford
1413 i that diections /s 33.4 of the vertion & Control of Pollutcn) A, 1974
o confirmed for the closure of the e nection of clectric supply of the indsry
i h PSPCY Autharitic wihowt i a8 ORIy of personat s 3¢ the st
ety s codaner g e eraament and ccosysten

Competent Authority of the Punjat Polution Contro! B
1 canferred upon 1 /s 33-A of the Water (Prevetion & Cantrot o
Poilitions ACt, 1970 as amcnded in 1988, ssues the ollowing directions:
1

senmows all ot and stop forthwith discharging s wastewater nto sewer or thraugh 2oy
athor ot

Tt e ey sl not restart any process o necessarg water conteol mcxsures
1 ke el o oo pORMAnE o 45 eted ot e
e o doun by e N o S e f drchorges.

1 That, the mdusiry il Aot restart until it obiains the conseat of the Basrd u/s 25/26 of the
s tromntion & Comrotof Poltlon) Ac 197
That.the Punjab State Power Corporation Limited authorites shall disconnect the sunpty of
ety st the .

contorms 1o

i caxe of falure 10 comply with the above said directions. you are bl for
%0/ 41 of the Water [Prevention and Controlof Palution) Act 1874 25 amended i 1387,

-
For and on behaif of
Punjab Pollution Control Board
£ndst o, oa )
! the sbove is forwarded (0 the Envronmental Engincer. Punab
‘ution Control Board, Regional Office-3, Ludhian for information and necessary action. e is
directed 10 submit report regarding effective compliance of sbove s3id directions, within 3
days positvely

el

Puniab Pollution Control Board

4



Annexure-G
Mg 4=
o KIS
SEEE PUNIARPOLLUTION CONTROL BOARD 37

Al O 1L, L ok e UL e P .
1 s secadmprsep—ton i

No. PPCO/SEE/20.2/ (oW 2024,
0

Dated
o
s TR BIFEE

1) he Chiel Engincer (05-Centeal) -
Punjab State Power Corporation Limited
b PAU, Ferozepur Road, Sarabiha Nagar. Ludhiana 141001

21 The Superintending Engineer (D5-West Ciric],
Punjab State Power Corporation Limited
Opp. PAU, Ferorcpur Road, Sarabha Nagar, Ludhiana 141001

irectonsuf 34 of the Watr (revention & Contol ofPlluion) Ac.
a5 amended in 1988 - /s Bhart Scenubic Dyers aban i, el
Ludhiang

Subject

015 ntimated that the Competent Authors
scanncct the supply of clectricity available in the premises of subject cied mdu:

imedare effect
A such. you are. hereby directed 33-4 of the Water (Prewuation & Cont

Palutan Act

That authorities concerned sholl disconnect the supply of electricity oveiloble

sbove said drections st sk

Failure 10 comply
authorities and offcers concerned iable for action u/s &1 of the Water (Prevetion & Conte

Polluton) Act, 1974 as amended in 1988
o
For snd an benait of

Puna Pallution Control Bos:
ated

Fadst o, N
opy of the above 1 forwarded to /s Bharts Scientific Dyers. Raon o
Hacharban, Ludniana

it
nd o el of

oS4 L

latian Contol B, Regonst Ol Lo for  edormaton and conplance

rorsfomNs

Punjab Pollution Control Boa:

3 days positively



Fh B\sss -
Py

-
24 Annexure-H

@, — PSPCL

To
Environment Engineer,

punjab Pollution Control Board,
Regional Office - 111, Ludhiana

Memo.- 3% Date.- 1ol|2035

Sub.- Directions U/S 33-A of the water (Prevention of Control of Pollutior
Act, 1981~ M/S Bharti Scientific Dyers, Meharban, Rahon road, Ludhiane

In reference to above cited subject, it is informed that electric
connection of M/S Bharti Scientific Dyers, Meharban, Rahon Road,
Ludhiana. has been disconnected on dated 21.01.2025 via
Disconnection order no. 85 dated 21.05.2025 in the reference to the

memo no 926 dated 20.01.2025 of PPCB.
This i for your information please. /N\/

é/?/}
Assistant Hecutive Engineer(1-2)

Sunder Nagar Division(sp!)
Ludhiana







